FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
FILOURA BIG BROADCASTING PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

Filoura Big Broadcasting Private Limited

2. | Date of incorporation of corporate | 27-03-2006
debtor
3. | Authority under which corporate debtor | ROC — Mumbai
is incorporated / registered
4. | Corporate Identity No. +—Jimited | U65990MH2006PTC160747
LiabilitIdentifiecation Neo- of corporate
debtor
5. | Address of the registered office and | 502, Plot No. 91/94, Prabhat Colony,
principal office (if any) of corporate | Santacruz (East), Mumbai, Maharashtra -
debtor 400055
6. | Insolvency commencement date in | 23-09-2025
respect of corporate debtor (Order Received Date 25-09-2025)
o Estimated date of closure of insolvency | 22-03-2026
resolution process (180 days from the Order date 23-09-2025)
8. | Name and registration number of the | NPV Insolvency Professionals Private
insolvency professional acting as | Limited (Formerly known as Mantrah
interim resolution professional Insolvency  Professionals Private
Limited) through its Director, Mr.
Janak Jagjivan Shah
IBBI Reg. No: IBBI/IPE-c040/IPA-2/2022-
23/50021
9. | Address and e-mail of the interim | Address: H-35, 1st Floor Jangpura
resolution professional, as registered | Extension, Jungpura, South Delhi, New Delhi
with the Board —110014.
Email id: ipe@npvca.in
10. | Address and e-mail to be used for | Correspondence Address: 10® Floor,
correspondence  with the interim | 1003, Zion Zi, Near Avalon Hotel, Sindhu
resolution professional Bhavan Road, Thaltej, Ahmedabad — 380054
Process Email id:
cirp.filoura@npvinsolvency.in
11. | Last date for submission of claims 09-10-2025 (14 days from the receipt of the
Order dated 25-09-2025)
12. | Classes of creditors, if any, under clause | Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not Applicable
identified to act as Authorised
Representative of creditors in a class
| (Three names for each class) _ _
14. (a) Relevant Forms and (a) www.ibbi.gov.in

(b) Details of authorized
representatives are available at:

cirp.filoura@npvinsolveney.in
(b) Not Applicable




Notice is hereby given that the National Company Law Tribunal, Mumbai Bench VI, has ordered
the commencement of a corporate insolvency resolution process of the Filoura Big Broadcasting
Private Limited on 23-09-2025 (Order Received Date 25-09-2025)

The creditors of Filoura Big Broadcasting Private Limited are hereby called upon to submit their
claims with proof on or before 09-10-2025 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed against
entry No.13 to act as authorised representative of the class [specify class] in Form CA. — Not
Applicable

Submission of false or misleading proofs of claim shall attract penalties.

IPE- NPV Insolvency Professionals Private Limited
(Formerly Known as Mantrah Insolvency Professionals Private Limited)
Through its Director - Mr. Janak Jagjivan Shah
Appointed as Interim Resolution Professional
In the matter of Filoura Big Broadcasting Private Limited
IBBI Reg. No: IBBI/IPE-0040/IPA-2/2022-23/50021
AFA Validity- 31.12.2025
Email for Correspondence: cirp.filoura@npvinsolvency.in

Date: 27-09-2025
Place: Ahmedabad
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FORM A
PUBLIC ANNOUNCEMENT

{Under Regulation & of the Insolvency and Bankmiptcy Board of Indla
{lnsolvensy Resolution Process for Corparate Persons) Regidations, 3018)

FOR THE ATTENTION OF THE CREDITORS OF
FILOURA BIG BROADCASTING PRIVATE LIMITED

RELEVANT PARTICULARS
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Haotlce is hareby given ihat the National Company Law Tribumal, Mumbai Banch Wi, has
ardered the cHnmancament of & corporate iI'IEI:Il'iE'I'Il:‘_f resoduticn process of the Filgura HIE
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crstiitors may submit the claims with proofin person, by post ar by ehsttronig mieins,
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Submission of fales or misleading proofs of clalm shall attract penakties.
IPE- NPV Insslvency Professionals Private Limited
[Formerly Known as Manirah Fnsolvency Professionals Privabe Limited)
Through its Director - Mr. lanak lagjivan Shah
Appointed as Interim Resolution Frofessional
In the matter of Filoura Big Hrnadtas.ﬂnp. Private Limited
IBBI Reg. No: BB PE-DOAD/PA-2/2022- 25/ 50021

Date: 27-08-2025 AF& 'h"i“dl‘t_"' 31,12.2025

Place: Ahmedabad Emall for Correspondence; cirp fitoura@npyinsohencyin

Govermmant of India
Ministry of Finance and Departmeant of Financial Servicas,

DEBTS RECOVERY TRIBUNAL NO. |, MUMBAI
2nd Floar, MTML Building. Colaba, Mumbai 400 (05

WARRANT OF ATTACHMENT OF IMMOVABLE PROPERTY
RECOVERY PROCEEDING NO, 42 OF 2024

Exh. Mo 8
Mo Dhala: £51110125
BANK OF BARODA ~GERTIFICATE HOLDER
Versus
M/S. HER COMPLETE WOMAN AND QRS «CERTIFICATE DEETORS

Whereas M's. Her Complete Woman and Ors. [Cerlificate Debiors) have falled to pay the

sumof Rs. 20, 45,181.47 (Rupees Twenty Lacs Forty Six Thousand Gne Hundred Eighty

Ong and Paise Forty Seven Only) along with interest and cost in respect of Recovery

Carlificate. in Transfer Original Application Mo, 310 of 2023 drawn up by the Honlble

Presiding Officer

You are hereby prohdited and restrained |, until furiher orders, from fransiering |, alienating,

creating thind party interest, parting with possession | charging or dealing with the under

mentioned propery Inany mannes and that all persons be and thal they are prohibited

from taking any benafit under such ransfer, afienation, possession or charge.

SPECIFICATION OF PROPERTIES

1. Flal Mo, C-606, Paradise Park, Budding No 6, 'C"\Wing, New Viva Caollege, Virar (Wes)
Falghar-401 303

2. Fat Mo &0 | onthe 15t fioor, admeasuring 695 sq.ft super built up anea equivaient to
4,58 sgmitrs. i 8, builtugp area 58.13 sg.mirs.m the building known as "Laxmi Kulir Co-
operative Housing Society Limsed”, constructed on land bearing Plod Mo, 1 8& 2, oul of
Survey No. 307, Hisza No 1 Part, ving, being and situate-at Village - Virar, Taluka -Vagai
. Diglrict - Palghar {Thane),

Given under my hand and seal of the Tribunal onthis 30 thday of August, 2025,

Sdi-
(Yatindra Kumar Sinha)
Recovery Officer
DRT-I, Mumbai
1.MR. NAVEEN KUMARC. JHA - |{CD No.4)
Irdiabulls Finante Centre Tower.-1, Bth floorElphistone MiEs, Senapati Marg, Mumibai -
400013
And alsoat
Flat Mo CI606, Paradise Park, Building Mo.G,
Palghar-401 303.
Z2.MR.BHUPENDRA BRIJBHUSHAN SINGH . |{CD No.5)
Star Health Insurance, 2nd floar, 204205, 349, Business Point, YWesiern E:{;-TE“E Highway
Andhar (East), Mumbal-400 055,
and alsa ad
B30, Laxms kutir Busiding, Jain Mandir Rosa, Virar (Westh, Palghar-401 203

‘G Wing, Meaw Viva Collage, Virar (Wesl)

Noida Power Company Limited
Electric Sub Station, Knowledge Park-[V, Greater Noida-201310
(CIN: U31200UP1992PLCO14506

NPCL

HOIDA FOWEE COMPRRY LINITED

Date: 27.09.2025

TENDER NOTICE

Epaled1ender undear Two Bid System | Technical & Commercial] are invited from all the interested bidders

NIT No. Tender Description EMD (Rs.) ST"IEH‘:;S?E’:LT;&ESZ:EHE‘
| NPCLIFY25-26/11 kY Metenng &Annual Rate Coptractiorthe 1.5 Lakh | 27.09.2025 & 13.10.7025

| Cubiclei035 Supply of 11 k\ Metenng Cublcles,

(up to 15:00 hours)

‘Gust of Tender Document (Incl. GST) Bs 1180)- .
For other tender details and further amendment/comgendum, please visit our website

www.noidapower.com-->Procurement-->Tenders DGM (CMM)

The Calcutta Stock Exchange Limited

Regd. Office : Stock Exchange Building,
7, Lyons Range, Kolkata - 700 001
CIN : UB7120WB1923PLC004707, Phone : 033-40253000
Email : pdutta@cse-india.com; Website | www.cse-india.com

NOTICE 26.09.2025
Sub : Seeking confirmation of deposit with CSE

Brokers of Calcutta Stock Exchange Limited(CSE) are hereby notified that ledger balance
confirmation is required to be given in order to complete the valuation and exit process of CSE
initiated by SEBI. CSE already sent individual letters to brokers in their recorded addresses
showing ledger balance on 1.8.2025. A chunk of letters returned as undelivered. Thereafier
CSE had given website notification on 2.9.2025 with an instruction to brokers for confirmation
of ledger balance and provide their bank and DP accounts. Few brokers complied but
substantial number of brokers have failed to confirm their balance and provide their Bank and
[P account. Those members who failed to submit the bank and DP account, CSE is unable to
process their refund of deposits. Detailed list of such brokers uploaded in CSE website and
the link to the website is : https:/fwww.cse-india.com/upload/upload/Member_Leger.pdf.
Deposits are also available with the membership department. In case any query please
contact Mr, Asis Maity, OSD (email id asismaity@cse-india.com, M : 9836900216),
Members are once again requested to provide us their confirmation and account details within
10 days from the date of this notification, failing which balance of fund and shares available
with CSE will be freated as confirmed and final and no further correspondence will be
entertained after 10th October 2025.

For The Calcutta Stock Exchange Limited
05D & Head Executive

| POST OFFER AOVERTISEMENT UNDER REGULATION 18(12) IN TERME OF SECURITIES AND i
EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACOQUISITION OF SHARES AND TAKEDVERS) |
REGULATIONS, 2011, AS AMENDED TO THE SHAREHOLDER(S) OF SNS PROPERTIES AND |
LEASING LIMITED, (HEREINAFTER REFERRED TO A5 “SH3"/"TARGET COMPANY™/"TC™)

SNS FRDPERTIES AND LEASIHG LIMITED

1ar Lal Khurang ¥ arg

E-Mall: sps_prop

Open OMer lor acquisition of 3,90,000 {Three Lakh Minety Thousand) equity shares of 710
each represeniing 26.00% {Twenty-Six Percent) of the Voting Share Capital of SHS Properties
and Leasing Limiled (hereinafer referred 1o a3 “SNS" or “Target Company™ o “TC") from the |

pubfic Shareholders of the Target Company by Ms, Shweia Kalra (“Acquirer 1"} and I'I'Is

Rachna Kalra (“Acguirar 27} (Hereinaller colleclively referred to as “Acquirers”) pursuant hu

and in compliance with regulations 3{1) & 4 of Securities and Exchange Board of Indla

{Substantial Acquisition of Shares and Takeovers) Regulations, 2011, as amended ('SEBI |
{SAST) Regulations').

s past olffer advarlisement & being issued by Fintellecisal Corporale Advisors Private
Limited, (*Manager io the Offer”s *Manager’), an behalf of Acquirers, in comnection with the offer

made by the Acquirers, in compliance with Beguiation 18(12) of the Securites and Em:ha.ﬂgni
Board of India {Substantial Acquisition of Shares and Takeovers) Requlations, 2011 |‘E-EEI:
(285T) Reguiations™). Thiz Post Offer Atertizement [“PoPR") should ba read togéther with: {a) |
the Pubfic Annauncement dated April 23, 2025 ("PA™); (b) the Detailed Public Statemeant dated |
April 2%, 2025 ihat was pubished | Financial Express - Engish (all editions), fansatta - Headi fall |

editions) and Mumbai Lakshadeep- Maraihi (Mumbai edifion) on April 30, 2025 ["DPS"); ich ihe '
Later of Offer dated August 12, 2025 along with Form of Acceptance (“LOF™). and {d) the offer |
ppaning public anneuncement and comgendem 1o the DPS thal was publishad an Abgust 25, |
2025 in Financial Exprass- English {28 edtions) and Janzatta - Hino jall editions) and (n Membal |
Lakshadaap- Marathi (Mumbai aifion) on August 26, 2025, 1he fenspapars m which the DPS |
was published,

Thi= Pasl Offer Adwartisement b5 baing published inall the rewspapers in which the DPS w.:ls

published

The Pubiic Sharehalgars of the Targel Cormgany are requested 1o kindly nola thy o8 u.-.lurg,
| information with respect o the Dper Offer

; 1. Name of the Targed Company

v =NS Properties and Leasing Limited

| 2. Name of the ACquirers

: Ms. Shwata Kalra ("Acquirer 17) and Ms, Rachna Halra
(“Acouiner 27) (Hareinafter cobectively referred toas |
hrguereTs”)

| 3. Marng-of the Manager fo the Ofier

Findellectual Corporate Advesors Private Limited

4. Mamg of tha Registrar b the Ofter | Skyline Financial Sarvices Private Limited

e = s

5 Oifer Details

a. Data af Qpening of the Offer i Tuesday, Aumisi 26, 2025

| 6. Daks-of i';"._-'.ull'l'-.“,,.l'!'l af Cunskl&rali-;ln :

b, Date of Closing of the Citer : WF!.'|I'IP5.[|E!|' E.=|'.||Frnh-|r 10, ?I:I;F'F:

l'JEI!‘lI'IP'idH!,' :;~.-=|11|-ml'.uar Eq EI:IF'E

| 7. Details of Acquisition

&1, |Parficulars Propased in the Actuals
| M. OMier Documenis
| 7.1 | Oifer Price (A) ¥10.00/~ £10.000-
[ 7.2 |Agoregate numbar of shares fendered (B) 3.50,000 GO0
|1_3~— igL[L:e;gq.ale nrnbar of shianas acceptad (G) 3.50,000 SO0
| 7.4 |Size oo fha Offer (Numbars of shares 39, 00 000y FR.000/-

mullipliad hyr alfer prica per shareg) -:P. F]

7.5 thlrl-'hl'.ﬂlhl'lg of the Anmuirers bt ore M Mil
Agreemienl’ Public Aansuncament

« Numies

R L —

| 7.6 5|1'I':Irl.'5 Agouerend by wity af Agreameant®
- Murmies 74,250 13,250

{ “H 4 BE% 4 B8%

7.7 | Shares Acquéred by way of Prefersnbial

Allotrmand
< Hurmies 400,000 &, O, DD

. | 33.34% 33.34%

[ 7.8 | Shares Acquered by way of Open Ofes
+ Mumais J.80000 a0l
] 26.00% U.03%

[ 7.9 |Shares Acquérad after Detailed Public
Statement
- Hurpber of shares: acquéned hd il
- Price of shares acquired M Hil

. -% ol shares acquired K Hil

| 7.10{ Post ofter shareholding of Acgulmer{s) 463250 b 73,750
(Mumber & %) (B 22%) (38 25%)

| 7.11|Pre & Post offer sharehoiding of the public| Pre Ofler | Post Offer | Pre OHer | Post Offer |
+ Number 926,750 | 536,750 | 9,26.750| 9.26,250)
% Bi.7B% | 3578M | B1.78%| GBI Fﬁ'{.

* The equity shares to be acquired in tarms of Share Purchase Agregment has not yet been |
transferradinthe name of Acguirars .

B.  The Acquirers accepts full responsasty for the information containgd in the Post Odfer |
Avertisement and for the obligations under SEBI {Substantial Acquisttion of Shares and |
Takeovers) Repulations, 2011

9. The Acquirers will consummate the Share Purchase Agreement transaction in accordance |
wilh the provisions of Regulations 22(1) & 22(3) read with Regulation 17 of the akhl |
{3AST) Regutations -and shall become the promoters of the Tarpet Company and the |
Promoter sharahoiters will cezse to ba the promoters.of the Target Comparny and shall ba |
classiied as a pubss shareholder in acoordznce with the pravision Regukatn 314 (10) of |
the Securities and Exchanpe Board of India (Listing Otlgations and Disclosure |
Requirements) Regulations, 2015, including subsequent amendments tharelo [SEBI |
{LODR) Regulatianz.

10. Acopy of this Post (ffer Advertisement will be available on the websie of SEBI, MSEland |
atthe registared office of the Target Company |

11, Capitalised terms wsed but not defined in this Post Offer Advertisement shall have the |
mamngs assgned 10 such terms in tha Public Announcement and’or DPS andior Lettar |
of Difar

lssued by the Manager 1o the Open Offer
(@S) FINTELLECTUAL

Fanballgciual Corporale Advisors Private Leniled

Comparate 08 B-20, Second Floor, Sector 1, Medda 2071307, Tal Moo +971-31 20-4266080;
E-mall: info@fintetiectualadvisoes. com Website: - www fintellectuaiatvisors.com

Contact Person: Br. Amid Puri SEBI Registration Mo INSDDDO1 2944

Validity: Parmanam GIN: U7 499900 20 PTE3FTT48

ad/- Sdr-
Place; Moida shweta Kalra Rachna Kalra
| Date: Seplember 26, 2025 [Acguirer 1) {Acquirar 2)

THIS 15 APUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO
SECURITIES UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED NOR [T 15 APROSPECTUS
ANNOUNCEMENT. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY, OUTSIDE INDIA.

INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED ("BSE") AND NATIONAL STOCK EXCHANGE OF INCIA LIMITED ["NSE", AND TOGETHER WITH BSE,
THE "STOCK EXCHANGES") IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA {ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018,
A5 AMENDED {“3EBI ICDR REGULATIONS') THE STOCK EXCHAMNGES.

PUBLIC ANNOUNCEMENT

{7 aarvee

AARVEE ENGINEERING CONSULTANTS LIMITED

Qur Company was onginally incorporated as "Aarvee Assodates Architects Engineers & Consultants Private Limited', at Hyderabad, Andhea Pradesh as a privale limited company under the Companles Act, 1956
pursuant to a certificate of incorporation issued by tha Registrar of Companies, Andhra Pradesh at Hyderabad on Febnsary 28, 2003. Subsaguently, the name of our Company was changed to ' Aanvea Engineesing
Consultants Private Limited’ pursuant to a Board resolution dated December 5, 2024 and a special resoiution passed by the shareholders of our Company on December 17, 2024 and & fresh certificate of incorporation
was issued Dy the Regisirar of Companées, Central Processing Cenltre on January 8, 2025, Therealier, our Company was comverted inbo a public company pursuant 1o a special resolution passed by the Shansholders of
our Comparny on January 20, 2025, and the name of our Company was changed to its present nama 'Aarves Engineering Consultants Limited', pursuant to a fresh certificate of incorporation was issued by the RoC on
February &, 2025. For aelails of changes in the name and registered office of our Company, see Histary and Cerain Corporale Matfers' on page 334 of the drafi red hemng prospecius daled September 25, 2025
{"DRHP’)

[Pleass scan this QR
Code to view the DRHP)

Ragistered and Corporate Office: 8-2-5 Ravula Residency, Srinagar Colony, Main Road, Hyderabad - 500 082, Tefangana, India;
Contact Person: Sugandha Khandelwal, Company Sacretary and Compliance Officer; Tel: #31 40 4648 3446; E-mail: ca@aarves.nal. Website: www.aarvese.com;
Corporate [dentification Number: U74200TG2005PLC045457

OUR PROMOTERS: VENKATACHALA CHAKRAPANI REDLA AND SNEHA REDLA

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALUE OF 10 EACH (EQUITY SHARES) OF AARVEE ENGINEERING CONSULTANTS LIMITED (COMPANY) FOR CASH AT A PRICE OF
7 [=] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF ¥ [«] PER EQUITY SHARE) (OFFER PRICE] AGGREGATING UP TO 7 [«] MILLION [OFFER) COMPRISING A FRESH ISSUE OF UP TO [»]
EQUITY SHARES AGGREGATING UP TO  2,025.00 MILLION BY OUR COMPANY [FRESH ISSUE)} AND AN OFFER FOR SALE OF UP TO 6,750,000 EQUITY SHARES AGGREGATING UP TO 7 [«] MILLION
BY THE PROMOTER SELLING SHAREHOLDER (OFFER FOR SALE). THE OFFER SHALL CONSTITUTE [«] % OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY,

THIS OFFER INCLUDES A RESERVATION OF UP TO [#] EQUITY SHARES OF FACE VALUE OF 10 EACH, AGGREGATING UP TO ¥[«] MILLION (CONSTITUTING UP TO 5% OF THE POST-OFFER PAID-
UP EQUITY SHARE CAPITAL) FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (EMPLOYEE RESERVATION PORTION). OUR COMPANY IN CONSULTATION WITH THE BOOK RUNNING LEAD
MANAGERS (BRLMS), MAY OFFER A DISCOUNT OF ¥[«] TO THE OFFER PRICE TO ELIGIELE EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION (EMPLOYEE DISCOUNT). THE
OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE “NET OFFER". THE OFFER AND THE NET OFFER WOULD CONSTITUTE [«]% AND [«]%,
RESPECTIVELY, OF OUR POST-OFFER PAID-UP EQUITY SHARE CAPITAL.

OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY CONSIDER A PRE-IPO PLACEMENT OF EQUITY SHARES, AS MAY BE PERMITTED UNDER THE APPLICABLE LAW, AGGREGATING UP TO
240500 MILLION PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC. THE PRE-IPO PLACEMENT, IF UNDERTAKEMN, WILL BE AT A PRICE TO BE DECIDED BY QUR COMPANY, IN
CONSLULTATION WITH THE BRLMS. IF THE PRE-IPO PLACEMENT |5 COMPLETED, THE AMOUNT RAISED PURSUANT TQ THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE,
SUBJECT TO COMPLIANCE WITH RULE 19(2)(B) OF THE SCRR, THE PRE-IPO PLACEMENT, IF UNDERTAKEN SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE
COMPLETION OF THE OFFER, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO
PLACEMENT, THAT THERE I5 NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER OR THAT THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO LISTING OF THE
EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN)
SHALL BE APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND PROSPECTUS.

THE FACE VALUE OF EQUITY SHARES |5 710 EACH. THE OFFER PRICE 15 [«] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED
BY OUR COMPANY IN CONSULTATION WITH THE BOOK RUMNING LEAD MANAGERS AND WILL BE ADVERTISED IN ALL EDITIONS OF THE [#=], AN ENGLISH LANGUAGE NATIONAL DAILY WITH
WIDE CIRCULATION, ALL EDITIONS OF [], A HIND| LANGUAGE NATIONAL DAILY WITH WIDE CIRCLLATION, AND [«] EDITION OF [«], A TELUGU LANGUAGE DAILY NEWSPAPER WITH WIDE
CIRCLULATION (TELUGU BEING THE REGIOMAL LANGUAGE OF HYDERABAD, TELANGANA WHERE OUR REGISTERED OFFICE IS LOCATED), AT LEAST 2 WORKING DAYS PRIOR TO THE
BIDIOFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE BSE LIMITED (BSE) AND THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED (NSE, AND TOGETHER WITH THE BSE, THE
STOCK EXCHANGES) FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES, IN ACCORDANCE WITH THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL
AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED [SEBI ICDR REGULATIONS).

In case of any revision in the Price Band, the Bed'Offer Paricd will be extended by at least 3 addibonal Working Days after such rewision in the Price Band, subject to the Bid/Offer Penod not exceeding 10 Working
Days. In cases of force majeurs, banking strike or similar circumnstances, our Company in consultation with the BRLMs, for reasons to be recorded in witing, extend the Bid/Offer Period far & minimum of 1 Working
Davy, subject to the BiiOffer Period not exceeding 10 Working Days. Any ravision In the Prica Band and the revised Bid/Offer Panod, if applicable, shall be widely disseminated by notification to the Stock Exchanges,
by issuing @ press releasa, and also by indicating the chamge on the websie of the BRLMs and at the tesminals of the other members of the Syndicate and by infimation to the Designaled intermedianes and the
Sponsor Bank(s), as applicable,

The Offer is being made through Book Buiding Process, in terms of Rule 19(2)(b) of the Securities Contacts (Regulation) Rules, 1957 (SCRRY), read with Regulation 31 of the SEBI ICDR Regudations. The Orffer is
being made In accordance with Regulation 6(1) of the SEBI ICDR Regulabong, through the Book Building Process wherein nat more than 30% of the Offer shall be available for allocation on a proportionate basis la
Cuakfiad Institutional Buyers [QIBs) (such poriion referred to a5 QIB Portion), provided that our Comgany, in consultation with the BRLM= may allccate up o 60% of the QIE Portion o Anchar investors ona
discretionany basis in accordance with the SEB| ICOR Regquiations (Anchar Investor Portion), out of which one-third shaf be ressrved for domestic Mutual Funds only, subject 1o valid Bids being received from
domestic Mutual Funds at or above the price at which allocation is made to Anchor Investors (Anchor Investor Allocation Price), in accordance with the SEBI ICDR Regulations. In the event of under-subscription ar
non-aliocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the Nel QIB Portion. Further, 5% of tha Net CIB Portion shall be avadabile for allocation on a proporionate basis 1o Mutual
Funds onty, and thé remainder of the Nat CIB Portion shall be available for allocation on a proportionate basis to all Q1B Bidders (ather than Anchor Investors), including Mutual Funds, subject to valid Bids being
received at-or above the Offer Price. However, if the aggregate demand from Muteal Funds is kess than 5% of the Net QIB Portion, the balance Equity Shares available for afocation in the Mutual Fund Portion will be
added 1o the ramaining Net QIB Portion for proporionale allocabon 1o all QIBs. Further, not less than 15% of the Offer shall be available for allocation on a proportonats basis o Noa-Insttutional Investars out of
which {a) one-third of such pardion shall be réserved for applicants with application size of more than 30,2 millich and up to T 1.00 million; and (b} wo-third of such portion sha® be rezerved for applcants with
apedication size of moee than T 1.00 million, provided that the unsubscribad porbionin either of such sub-categories may be allocated o applicants in the other sub-category of Mon-Instifutional Investors and not kess
than 35% of the Offer shall be ava#able for allocabion tor Retad Individual Investors in accondance with the SEBI ICOR Regutatons, subject 1o valid Bids being received at or-abova the Offer Price. Furlier, Equity
Shares will be allocated on a proportionate basis 1o Eligible Employees applying under the Employee Resenvation Portion, subject to valid Bids received from them at or above the Offer Price. All potential Bidders
(excapl Anchor Investors) are required o mandatorly use the Apphcation Supported by Blocked Amount (ASBA) process providing detals of their respective ASBA accounts, and UPI ID'in case of UP| Bidders, if
apphcable, in which the corresponding Bid Amaounts will be blocked by the SC58s or by tha Sponsor Bank(s) under the UP| Mechanism, as applicable, to the axtent of the respective Bid Amounts, Anchor [nvestors
are not permitted to padicipate in the Cffer through the ASBA procass. For further details, see 'Offer Procedure 'on page 537 of the DEHP.

Thiz public announcement is being made in compliance with the provisions of Regulation 2642} of the SEBI ICOR Regulations to inform the public that our Company is proposing, subject to appdicable statutory and
reguiatory requirements, recaipt of requisite approvals, market conditions and othér considerations, to underake an initial pubs offering of its Equity Shares pursuant to the Offer and has filed the DRHP dated
Septambear 25, 2025 with SEB and the Stock Exchanges on Seplamber 26, 2025. Pursuant 1o Regutation 26(1) of the SEB| ICDR Requiations, the DRHP filed with SEBI and the Stock Exchanges has been mada
available fo the public for comments, ifany, for & perod of at least 21 days from the date of publication of this public announcement by hosting 1 on the website of SEBI at www.sebi.govin, websites of the Stock
Exchangesi.e. BSE and NSE al, www besindia.com and www.nseindia.com, respectively, on the website of the Company al www.aarves.com; and on the websites of the BRLMs, i.e, Centrum Capital Limited and
Ambit Private Limited al www.cenlrum.co.im and www.ambil co, respectively. Our Company hesaby (nvites thé public o give their cammanis on the DRHP filed with SEBI and the Siock Exchanges, with respect to
dizciosures made in ihe DRHP. The members of the public are requested to send a copy of the comments to SEBl andior the Company Secrelary and Compliance Officer of our Company andlor the BRLMs at their
respective addresses mentioned herein, All comments must be received by SEBI andior our Company andlor the Company Secretary and Compliance Officer of aur Company and/or the BRLMs in relation 1o the
Offfier on or before 5.00 p.m. on the 217 day from the date of pubbcation of this publc announcement in accordance with Regulation 26(2) of the SEBI ICDR Regulations.

Irvestmants in equity and aquity-related securities involve a degree of risk and nvastors should nof invast any funds in the Offer unless they can afford to take the risk of kosing their antine investment. Investors ara
advised to read the risk factors carefully before taking an investment decision in the Dffer. For taking an investment decision, investors must rely on their own examination of our Company and the Offer, including the
risks involved. The Equity Shares in the Offer have not been recommended or approved by the SEBI, nor does SEBI guaraniee the accuracy or adiequacy of the contents of the Drall Red Herring Prospectus. Specific
attention of the imdesiors is invited to 'Risk Factors'on paga 35 of the DRHP.

Any decision to invest in tha Equity Shares describad in the DRHP may only be taken after the Red Haming Prospactus (*RHP) has been filad with the RoC and must be made solely on the basis of such RHP as
thera may be material changes in the RHP from the: DRHP. The Equity Shares, when offered through the Red Herring Prospectus. are proposed to be Ested on BSE and NSE.

For details of the share capital and capial structure and the names of the signatories to the Memorandum of Association and the number of shares subscribed by them of ouer Company, péease see the section fitled
‘Capital Sructure on page 100 of the DRHP. The liability of the members of our Company s limited. For detads of the main objects of our Company as contained in the Memorandum of Association, phease see the saction
tilad Higlory and Carfain Corporate Malters'onpage 335 of tha DRHP.

BOOK RUNNING LEAD MANAGERS TO THE OFFER

S AMBIT

REGISTRAR TO THE OFFER

A KFINTECH

Centrum Capital Limited Ambit Private Limited

Laved -5, Canfrum House, C.5.T. Road, Vidvanagarl Marg, Kalina, Ambit House, 448 Senapab Bapal Marg, Lower Parel,
Santacruz (E), Mumbal City, Murmbai — 400 098, Mumbal — 400 013, Maharashtra, India

Maharashira, India Telephone: + 81 22 8623 1030

Telephone: +81 22 4215 $000 Email: aarvee ipoi@ambitco

E-mail: ipo.aarves@oentnem co.in Investor grievance e-mail: customerservicemb@ambil co
Investor grievance e-mail: igmbdi@cantrum.co.in Website: waww.amiil.co

Website: www. centrum.oo.in Contact Person: Miraj Sampat’ Palak Mundra

Contact Person; Soora) Bhatia | Tarun Parman SEBI registration number: INMOOD010585

KFin Technologies Limited

Selenium Tower B, Fiol Mo 31 & 32, Fancal Distiricl
Nanakramguda, Serlingampally Hyderabad,
Rangareddi - 500 032, Telangana, India,

Tel: +01 406716 22221180 0309 4001

E-mail: aarvee ipo@kiintach.com

Wabsite: www kiindech.com

Investor grievance e-mail: sivward ns@kfintech.com
Contact Person: M. Murali Knshna

SEBI Registration number; INMOOOD 10445 SEBI Registration Number: INROODOOD224

Al capitalized terms used hersin and nol specifically defined shall have the same maaning as ascribed to them in the DRHE

For AARVEE ENGINEERING CONSULTANTS LIMITED
On behall of the Board of Direclars

Sl

Sugandha Khandelwal

Company Secretany and Compliance Cficer

Place: Hyderabad, Telangana
Date:Sepltember 26, 2025

AARVEE ENGINEERING CONSULTANTS LIMITED is proposing, subject to receipt of requisite approvals, market conditions and other constderations, o make an iniizl public offering of its Equity Shares and
has filad the DRHP dated September 25, 2025, with SEBI and the Stock Exchanges on September 26, 2025, The DRHP is avaitabla on the website of SEBI at www sebl.govin, as well as on the websites of the Slack
Exchanges |.e. BSE and NSE al www.bsaindia_com and www.nseindia.cam, respectively, an the websita of the Company at www aares.com; and on the websites of the BRLMs. i.e. Centrum Capdtal Limited and
Ambit Private Limited al www.cantrum.co.in and www.ambit.co, respectively. Any potantial investors should note thal invastment in aguity sharas invalves a high degree of risk and for details relating to such risk,
se@ ‘Risk Factors'on page 35 of the DRHP and the RHP, when available, Polential investors should not raly on the DRHP for making any investmant decision.

This announcement does not constitute an affer of the Equily Shares for sale in any jurisdiction, including the United States, and the Equily Shares may not be offered or sobd in the United Slates absent requstration
under the US Securities Act of 1833 or an exemption from regisiration, Any public offering of the Equity Shares 1o be mada in the Unitad States will be made by means of a prospectus thal may be obdained from Lhe
Company and thatwill contain detailed infarmation aboul the Company and management, as well as inancial statements. However, the Equity Shares are nol being offered or sold in the Uniled Slales.

Aultactors $0225

epaper.financialexpress.mrr‘. .
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“fx* NASHIK MUNICIPAL CORPORATION, NASHIK
E-Tender Cell Deapatment

Notice No. 04 (Year 2025-26)

E-Tender Notice Regarding the Operation and

Maintenance by the External Agency of the Late Sadashiv
Bhore Theatre, Hirawadi Panchavati, Nashik, from the Estate
Department of Nashik Municipal Corporation Nashik. vide E-
Tender Notice No.04 (Year 2025-26) invites bids for 01 works
which will be displayed on the website www.
mahatenders.gov.in. from dt.27/09/2025 to 13/10/2025 up to
3.00 pm Last date for acceptance of tender will be
dt.13/10/2025.

Note - All further necessary notices/clarifications will be
published on the online website.

Sdbxxx Sdxxx
Executive Engineer, Commissioner and
(Tender Cell) Administrator

Nashik Municipal Corporation  Nashik Municipal Corporation
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